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Counsel fbr the applicant.
Learned counsel for the appllcant submits that as

per the order Annexure A/l dated 5.5.2000 the seniority
llst of ShlV Lal has been revmsed and he has been shown-

‘at No 1 A in the seniority list. of Grade=III but, at
that tlme the applicant was already workings ansthe
Grade- II.fBr being promoted on theppost of Grade-I
the applicant and Shiv Lal has been declared 'success-
ful in the Trade Test for the said post. But as Shiv
Lal has been shown senior to the applicant in the
seniority list of Gr.Ill, he is iikely to be promoted
in Gr.l in preference to the applicant.

Wle have counsidered the facts of the case. In our
Opinion, the apprehension vf the applicant is based
only on his peréonal sumiges. At this stagé,
twe persons were declared successful in trade test
concerning Gr.I it is difficult to hold that only one

vacancy was available for being filled in.

when

in any
case, there is no pogitive order of the respondents

affectlng the applicant presently. Consequently, we
flnd that the present OA is prematured and deserves

The OA is, therefore.
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